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Neu Delhi this the 15th day of October, 1998

Hod'ble Smt., Lakshmi Sijaminathan, Ptennber (3)

R .Kandastoamy

S/O 3hri Rama Suamy
lasting working as Safaiuala
Casual Labour at Neu Delhi
C&U Deptt., Northern Railway
resident of E-636,Shakurpur,
Oe lhi-34.

(By Adv/ocate Shr i H .P .Chakrauorti)

...Applicant

Is.-

Union of. India through the
Chairman, Railway Board, r. t j-
Principal Secretary to Gout, of India,
flinistry of Railways, Rail Bhawan,
Ne w De Ih i— 1.

2, The General Manager,
Northern Railway, Baroda House,
Ne w De Ih i.

3. The Diuisional Railway Manager,
" Northern Railway, State-Entry Road,
New De Ih i-52.

Respondents

0 R 0 E Ri (ORAL>

Hon'ble Smt. Lakshmi Swaminathan. Member (3)

The applicant is aggrieved by the order passed by the

respondents dated 9,3.1998 (Annexure l). Shri H.PflChakrauorti,

learned counsel for the applicant, has submitted that euen though

the applicant had submitted a nedical certificate from the All

India Institute of Medical Science dated 8.5.1987 to the respon

dents before he was re-examined in accordance with the Tribunal's

order dated 18.11.1997 in OA 1225/97^ in pursuance of. which the

imp ugne d or de r' has been passed, no reasons and let alone reference

to Annexure-3 certificate have been given, in declaring him unfit.

He states that he had submitted an appeal .to the ORM(NR), Neu
I'

Delhi on 1.4.98 followed by another representation dated 12.5.98

(Anne.xures 5 and 6)'uhich have not bean disposed of till date. He
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submits that the applicant should be informad the reason \
he had been again declared medically unfit by th^ impugned. order

the light of the Annexure 3 certificate dated 8.5ol907, In
•  I

these circumstances, learned counsel submits that he uould be '

satisfied if a direction is given tb Respondents 2-3 to dispose

of. the applicant's appeal and the representation dated 1.4,90

snd 12o 5,98. re spe ctive ly,

note that the applicant had filed earlier OA 1225/97

uhich was disposed of by ,order dated .18.11.97 with a direction to

the respondents to have the applicant re-examined by their oun

Medical, Officers and if he is found medically fit to perform
duties of Casual Labour "Safaiuala and otheruise eligible for

appointment unaer the Rules, they should consider placing his name

in the Live Casual Labour Register. The contention of the learned
counsel for the applicant that the impugned order (Annexure-i)

is not a speaking order, , is correct. If indeed the applicant has
submitted Annexure-3 certificate to the respondents for consider

ation before he was re-examined, the reasons for declaring him
rosdicslly unfit shoula h^vs beon indicatedo

/

3. In the result, the application is disposed of at the

admission stage itself with a direction to the responoents to
consider and dispose of the applicant's appeal and representation'
dated 1.4.1998 and 12.5.1998 by a reasoned and speaking order
uith intimation to the applicant uithin a period of one month
from the date of receipt of a copy of this order.

NiO order as to costs.

(Smt.Lakshmi S.uaminathan )
Member (3)
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